_ Crl. A I No.: 77
Ra _ ppeal No /19
lender Kumar v. m/s. Ajay Industrial Corporation Pvt. Ltd.

08.07.2020

File taken up today in terms of ord
er No. Endst. No.
1734-66/DHC/2020 dated 27.06.2020.

Present:  None for parties.

This court is also discharging emergency Roster
bail duty since 20.05.2020 and on an average hearing 15-20
matters through VC. -

This case is pending at the stage of final
arguments. As such, same is proposed 1o be taken up today for
hearing.

It is submitted by Reader of this court that counsel
for Appellant Sh. Rajender Kumar could not be contacted on his
mobile no. 8800543936 and mobile no. 9868546437 of Sh
Navneet Sharma was found switched off.

As such, matter could not be proceeded further on
merits.

Parties are directed to download Webex and get
familiar with the same by NDOH so that hearing can be held
through Webex/electronic mode.

Issue notice to counsels for parties through

electronic mode/e-mail/other information of the counsel available

on record.
Notice be issued within cne week.

Put up for purpose alreadyr ?ed%arguments on
\v

(Naveen Kumar Kashyap)
ASJ-04/Central/08.07.2020

21.08.2020.



FIR NO: 214/2015
PS: Civil Lines
State v. Subhash Rai & anr.

08.07.2020
File taken up today in terms of order No. Endst. No.

1734-66/DHC/2020 dated 27.06.2020.

Present: Sh. Pawan Kumar, Ld. Addl. PP for the State

through VC.
Sh. Yatender Kumar, Ld. counsel for both accused

(Mobile n0.9212715124).

Both the accused are stated to be on bail but not

present today.

This court is also discharging emergency Roster bail
duty since 20.05.2020 and on an average hearing 15-20 matters
through VC.

This case is pending at the stage of final arguments.
As such, same is proposed to be taken up today for hearing.

As per the report of Reader of this court when
contacted through electronic mode/mobile phones, it is submitted

by counsel for accused that he is out of Delhi and seeks some time

for further final arguments.
Heard. Allowed.
As such, matter could not be proceeded further on

merits. In the interest of justice, put up the matter for final

arguments on 06.08.2020.
Parties are directed to download Webex and get

familiar with the same by NDOH so that hearing can be held

through Webex/electronic mode. 5

(Naveen"!Kumar Kashyap)
ASJ-04/Central/THC
v 08.07.2020



Crl. Revision: 659/2019

lvan Jain v. Shweta & Ors.
08.07.2020

File taken up today in terms of order No. Endst. No.
1734-66/DHC/2020 dated 27.06.2020.

Present:  None for complainant/Revisionist.

Ms. Rashmi Sharma, Ld. counsel for Respondent
no.1 to 4(Mobile n0.9953721543).

Sh. Pawan Kumar, Ld. Addl. PP for the
State/Respondent no.5 through VC.

This court is also discharging emergency Roster bail

duty since 20.05.2020 and on an average hearing 15-20 matters
through VC.

This case is pendihg at the stage of final arguments.
As such, same is proposed to be taken up today for hearing.

As per the report of Reader of this court when
contacted through electronic mode/mobile phone, Sh. Naveen
Sharma,counsel for revisionist/complainant could not be contacted.

Ms. Rashmi Sharma, counsel for Respondent no.1 to
4 submits through VC that she is not ready with arguments as her
file is lying in her chamber. It is further stated that she has not
download Webex as yet.

Heard. Allowed.

As such, matter could not be proceeded further on
merits. In the interest of justice, put up the matter for final

arguments on 08.09.2020.

Parties are directed to download Webex and get
familiar with the same by NDOH so that hearing can be held

through Webex/electronic mode. \\
(Naveen Kumar Kaéhyap)
ASJ-/04/Central/THC
08.07.2020



FIR NO- 293/2017
PS: Kotwalj
State v, Faizan

08.07.2020

File taken up today i
1734-66/DHC/2020 dated 27.06.202.

Present:  Sh. Pawan Kumar,

Ld. Addl. pp for the State
through VC.

This court is aiso discharging emergency Roster
bail duty since 2. 05.2020 and on an average hearing 15-20
matters through VC.

This case is ipeddki‘n‘g‘ ‘at the stage of final

arguments. As such, same is propCéed to be taken up today for
hearing.

As per report of Readsr of this court, counsel for

accused Sh. Magsood Hussain{Mobile no. 8285910169) could

not be contacted.

As such, matter could not be proceeded further on
merits.

Let issue court notice through electronic mode to
such counsel for next date of hearing.

Further, accused be produced from jail through VC
on next next date of hearing.

Parties are directed to download Webex and get
familiar with the same by NDOH so that hearing can be held
through Webex/electronic mode.

Put up for further final arguments on 14.08.2020.

"(Naveen Kumar Kashyap)
J-04/Central/THC
08.07.2020



Crl. Appeal No.: 54821/16
M/s. Tricolite Engineering Pvt. Ltd. & Anr.
V.

M/s. Pipeline Products Ltd.

08.07.2020
File taken up today in terms of order No. Endst. No.
1734-66/DHC/2020 dated 27.06.2020.

Present:  Sh. Mahesh Katyayen (Mobile no. 9810133604),
counsel for Respondent.

This court is also discharging emergency Roster
bail duty since 20.05.2020 and on an average hearing 15-20
matters through VC.

This case is pending at the stage of final
arguments. As such, same is proposed to be taken up today for
hearing.

It is submitted by Reader of this court that when he
contacted on mobile no. 9810466554 of Sh. Rohit Arora, it is
found that this number belongs to some Sh. Ajay Kumar
Pipaniya and this person is not aware about the present case.

Further, on contact to counsel for Respondent Sh.
Mahesh Katyayen on his mobile, it is submitted by counsel for
respondent that he will argue once the arguments on behalf of
Appellant is complete.

As such, matter could not be proceeded further on

merits.

Parties are directed to download Webex and get
familiar with the same by NDOH <o that hearing can be held

through Webex/electronic mode.

Issue notice to counsel for Appellant Sh. Rohit

Arora through electronic mode/e-mail/cther information of the




L IBOs s -

counsel available on record.
Notice be issued within one week.

Put up for purpose already fixed/arguments on
08.09.2020.

( Nayeen umar Kashyap)
/ -04/Central/THC
| / 08.07.2020



BAIL APPLICATION

FIR No. :329/2017
PS: Subzi Mandi

STATE v. Salman @ Guru
U/S: 392, 394, 397, 34 IPC

08.07.2020.

Present: Sh. Pawan Kumar, Addl. PP for the State through
VC.
Mr. Sandeep Yadav, learned counsel for accused
through VC.

Fresh application seeking regular bail on behalf of

applicant / accused through counsel is filed.

Put up for reply from the 1O, arguments and

appropriate order alongwith case file for 14/07/2020.

(Nayveén Kumar Kashyap)
ASJ-04/Central/THC
08.07.2020



BAIL APPLICATION

FIR No. : 236/2019

PS: Subzi Mandi

STATE v. Rakesh s/o Shankar Lal
U/S: 308, 34 IPC

08.07.2020.

Present: Sh. Pawan Kumar, Addl. PP for the State through
VC.
Mr. Shivendra Singh, learned counsel for accused
through VC.

Fresh application seeking regular bail on behalf of

applicant / accused through counsel is filed.

Put up for reply from the 10, arguments and

appropriate order alongwith case file for 14/07/2020.

(N <mm.r Kumar Kashyap)
IASJ-04/Central/THC
8.07.2020



BAIL APPLICATION

FIR No. :303/2014

PS: Subzi Mandi

STATE v. Deepesh @ Deepu s/o Rakesh

U/S: 302, 307, 34 IPC & 25, 27, 54, 59 Arms Act

08.07.2020.

Present: Sh. Pawan Kumar, Addl. PP for the State through
VC.

Mr. Diwanshu Sehgal, learned counsel for applicant
/ accused through VC.

Fresh application seeking interim bail on behalf of

applicant / accused through counsel is filed.

Put up for reply from the 10, arguments and

appropriate order alongwith case file for 14/07/2020.

(Naveen Kumar Kashyap)
ASJ-04/Central/THC
08.07.2020



BAIL APPLICATION

FIR No. :524/2014

PS: Burari

STATE v. Vikash Kaushik @ Sunny

U/S: 364, 302, 201, 120B, 34 IPC & 25, 27, 54, 59 Arms Act.

08.07.2020.

Present: Sh. Pawan Kumar, Addl. PP for the State through
VC.

Mr. Mukesh Kumar Sharma, learned counsel for
applicant / accused through VC.
An application seeking early hearing of the pending
bail on behalf of applicant / accused through counsel filed.
Put up for arguments on the pending application
with case file for 14/07/2020.

Further issue notice to 10 to appear through VC /

electronic mode for the next date of hearing.

(Naveen Kumar Kashyap)
ASJ-04/Central/THC
08.07.2020



BAIL APPLICATION

FIR No. :339/2016
PS: Darya Ganj
STATE v. Kishan Kumar

U/S: 395, 397, 412, 201, 120B, 34 IPC & 25, 27, 54, 59 Arms
Act

08.07.2020.

Present: Sh. Pawan Kumar, Addl. PP for the State through

VC.
Mr. Himanshu Saxena, learned counsel for

applicant / accused.

Fresh application seeking interim bail on behalf of

applicant / accused through counsel is filed.

Put up for reply from the 10, arguments and

appropriate order alongwith case file for 13/07/2020.
—\\\

\

J-04/Central/THC

(Navt Kumar Kashyap)
08.07.2020



BAIL APPLICATION -

State V. Kalu @ Ajay Rajput
FIR No. 31/2017

PS.: Delhi Cantt Railway Station
U.S: 302,201, 34 IPC

08.07.2020

Present:  Mr. Pawan Kumar, Learned Addl. PP for State
through VC. )
Mr. Neel Gulia, learned counsel for accused
through VC.

Reply filed by 10. .'

Part arguments in detail heard.

Put up for further arguments including about the last
regular bail application moved by this accused, if any and order

thereon, with file on 14.07.2020.

{Naveen Kuma Kashyap)
J-04/Central/THC
08.07.2020



BAIL APPLICATION

FIR No. : 130/2014
PS: Kamla Market

STATE v. Vasudev Prasad s/o Mr. Gaya Prasad
U/S: 419, 420, 365, 392, 395, 412, 120B, 34 IPC

08.07.2020.

Present: Sh. Pawan Kumar, Addl. PP for the State through
VC.
Mr. Rajab Bhatia, learned counsel for applicant
through VC.

Report regarding medical documents filed by the 10
dated 08/07/2020. But learned counsel for the applicant /
accused seeks adjournment on the ground that applicant /
accused has undergone test for Covid-19 and the result is

awaited.

Put up for arguments and appropriate order for

(Naveen Kumar ashyap)
S4Y-04/Central/THC

08.07.2020

14/07/2020.




BAIL APPLICATION

FIR No. :31/2017
PS: DCRS

STATE v. Karan @ Twincle @ Hukum Singh
U/S: 302, 201, 34 IPC

08.07.2020.

Present Sh Pawan Kumar. Addl. PP for the State through
VvC
Mr J S Mishra, learned LAC for applicant / accused
through VC.

In terms of order dated 04/07/2020, medical
documents preferably in electronic form be supplied by the
applicant / accused on the e-mail i.e. asj04.central@gmail.com
(ASJ04 CENTRAL@GMAIL.COM) within 2 days.

IO is directed to verify such medical documents,
iliness of the father of the applicant.

Put up for further report from the 10 including iliness
of tather of applicant for 13/07/2020. 5

\ |
(Naveen\\(pmar Kashyap)
ASJ-04/Central/THC
08.07.2020



BAIL APPLICATION

FIR No. :22/2018
PS: Kamla Market
STATE v. Radha D/o Madan Lal

U/S: 302 IPC
08.07.2020.
Present: Sh. Pawan Kumar, Addl. PP for the State through
VC.
Mr. S.K. Jain, learned counsel for applicant /
accused through VC.

Learned counsel for the accused has stated that as
far as the present application is concerned the same is based on
the criteria fixed by the Hon'ble High court in its minutes of
meeting dated 18/05/2020.

Report regarding custody warrant and conduct of
applicant / accused from concerned Jail Superintendent is filed.
As per which, conduct of applicant is not good as applicant was
involved in Jail riots on 28/03/2020 and there is another

punishment for such accused in January 2019 also.

As such, this case does not fall under the relaxed
criteria as fixed by the Hon'ble High Court of Delhi vide in its
minutes of meeting dated 18/05/2020, hence dismissed.

.With these observations, present application is

disposed of accordingly. Copy of order can be obtained dasti or

through electronic mode. Further copy of this order be sent to
Jail Superintendent concerned.

(Naveen Kumar Kashyap)
ASJ-04/Central/THC
08.07.2020



BAIL APPLICATION

FIR No. : 655/2016

PS: Sarai Rohilla

STATE v. Saleem s/o Mukim
U/S: 394, 397, 302, 34 IPC

08.07.2020.

Present: Sh. Pawan Kumar, Addl. PP for the State through
VC.
Mr. Zia Afroz, learned counsel for applicant/
accused through VC.

Learned counsel for the accused has stated that as
far as the present application is concerned the same is based on
the criteria fixed by the Hon'ble High court in its minutes of
meeting dated 18/05/2020.

Report regarding custody warrant and conduct of
applicant / accused from concerned Jail Superintendent is filed.
As per which, conduct of applicant is not good.

As such, this case does not fall under the relaxed
criteria as fixed by the Hon'ble High Court of Delhi vide in its
minutes of meeting dated 18/05/2020, hence dismissed.

With these observations, present application is
disposed of accordingly. Copy of order can be obtained dasti or
through electronic mode. Further copy of this order be sent to
Jail Superintendent concerned.

( en Kumar Kashyap)
ASJ-04/Central/THC
08.07.2020




BAIL APPLICATION

State V. Sanjay Tiwari & Ors. (Amar Tiwari)
FIR No. 478/2018
PS.: Burari

“; 1J.S: 452,306,506,324,427,34 IPC
08.07.2020

Present: Mr. Pawan Kumar. _eained Addl. PP for State

through VC.
Mr. Avdhesh Kumar, learned counsel for accused

through VC.

Arguments already heard from State as well as

accused side.
Be awaited for cornplainani

(Naveeh Kumar Kashyap)
A%J-04/Central/THC
08.07.2020

2.45 pm

Present: Mr. Pawan Kumar, Learned Addl. PP for State

through VC.
Father of deceased Sh. Daya Shanker through VC.

Heard.

Father of deceased has opposed the present bail
application. He further stated that such accused is on interim bail
and he has intimidating attitude towards the complainant s'ide as
and when he met in the area where accused and complainant
are living. As such, he has opposed the present bail application.

Put up for clarifications, if any/orders on

14.07.2020.

(Naveen ar Kashyap)
ASJ-04/Cétral/08.07.2020



BAIL APPLICATION

FIR No. : 83/2020

PS: Kashmere Gate

STATE v. Anil Kumar s/o Manik Chand

U/S: 147, 149, 188, 186, 353, 436, 269, 270, 34 IPC

08.07.2020.

Present: Sh. Pawan Kumar, Addl. PP for the State through
VC.
Mr. S.K. Sharma, learned counsel for the accused
through VC.

Vide this order second regular bail application u/s
439 Cr.PC filed by the present accused is disposed of.

In nutshell, it is stated in such application that he is
falsely implicated in this case; that in search of work as Beldar
he came to Delhi to work; that he did not play any role in the
present case; that investigation is already complete and now the
chargesheet is already filed but the copy of the same is not
supplied to him. As such, he is no more required for investigation
in the present case. It is further stated that he is a permanent
resident of District Aligarh UP and copy of his Aadhaar Card is
enclosed with the present application. As such, it is prayed that
he be granted regular bail.

On the other hand, it stated by the learned Addl.PP

\\that offence is very serious in nature; that his earlier regular bail
\Nas rejected recently by this court only on 16/06/2020; it is
further stated there is no material change in circumstances since

rejection of previous bail except that now chargesheet is filed.
Contd......./-



FIR No. : 83/2020
PS: Kashmere Gate
. ‘o Manik Chand
v. Anil Kumar s/0
‘wwhﬂmmm 186, 353, 436, 269, 270, 34 [PC

through the
| have heard both the sides and gone g

record. he arguments Of learned

This court find force in t o
i . e |
Addl.PP for the state. There IS NnO material chang

circumstances except that now chargesheet is filed. But earlier
also while rejecting bail application on 16/06/2020 it was
observed that present offence includes 436 IPC which is
punishable for imprisonment upto life and serious in nature.
Further the nature and the manner in which the offence IS
committed is very serious as already observed. Under these

circumstances, this court is not inclined to grant regular bail to
the present accused at this stage.

/

\Azm<mm: Kumar mes<m3
[ >m...-c£0m==m_\._. HC

/ /

08.07.202¢



01
INTERIM BAIL APPLICATION

State Vs. Adnan Hussain s/o Inayat Hussain
FIR No.: 02/2014

PS: Jama Masjid

U/S: 302, 394, 411, 34 IPC

08.07.2020.

Present: Mr. Pawan Kumar, Ld. Addl. PP for the State
through VC.
Mr. Asgar Khan, learned LAC counsel for
Accused through VC.

1. Observations given by Hon'ble High Court of Delhi
in W.P.(C) No. 2945/2020 dated 23.03.2020 in case titled as
“Shobha Gupta and Ors. v. Union of India & Ors.”, Hon'ble -
Supreme Court of India in Suo Moto W.P.(C) No. 1/2020 dated
23.03.2020 and Revised Advisory Protocol dated 30.03.2020
have been issued by Ld. District & Sessions Judge (HQ) read
with other directions received from time to time including on
28.03.2020, 07.04.2020, 18.04.2020, 05.05.2020 and
18.05.2020 from Hon'ble High Court as a result of various
meetings of Delhi State Legal Services Authority, present
application is taken up.

2. Vide this order bail application u/s 439 Cr.PC dated
04/07/2020 is taken. As per the prayer clause the accused has
sought regular bail or in the alternative further extension of
interim bail, but during hearing, it is clarified by learned counsel
for the accused that in the meanwhile period of interim bail
already expired and the accused has already surrendered before
the jail authority before such matter could be filed. As such, it is

now prayed that present application be treated as fresh

State Vs. Adnan Hussain s/o Inayat Hussain
FIR No.: 02/2014

PS: Jama Masjid

U/S: 302, 394, 411, 34 IPC
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